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KERALA STATE POLLUTION CONTROL BOARD

g0 @an’lmy, OPP 2moad@r uo)al(@], KK Nair Road, alommom]g-689 645
DISTRICT OFFICE, OPP.GENERAL HOSPITAL, KK Nair Road, PATHANAMTHITTA- 689 645

web site: www.keralapcb.nic — for Online registration, visit-krocmms.nic.in/KSPCB

In reply please refer to:-PCB/PTA/TG/350/2021 25.08.2021

From

The Environmental Engineer
To

Adv. Rema Smrithi V. K.

No. 2 Temple Glade Appartments
Kalakshetra Colony

Beach Road

Besant Nagar

Chennai — 600090

Sub:- 0O.A 142 of 2020 - reg

Madam,

| am forwarding herewith the report in the above O.A 142 of 2020 for further action.

Yours faithfully,
SUCHITRAV Sgstyismeamsscmas,
ENVIRONMENTAL ENGINEER

Encl: As above



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN
ZONE, CHENNAI CIRCUIT BENCH AT KOCHI

Applicant(s)

Application no. 142 of 2020 (SZ)

.- Sri. Renny Jacob George

Respondents .. The Kerala State Pollution Control
Board & Others
Volume - |
INDEX
SI.No. Description Page
No.
1 Report filed by the second respondent 1-2

Dated this the 25" day of August, 2021

Digitally signed by SUCHITRA V/
S UCH ITRA V D;tle: Z(’)’Z; .08.25 %/5:00:13 +05'30"

2"d Respondent



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN
ZONE, CHENNAI CIRCUIT BENCH AT KOCHI

Application no. 142 of 2020 (S2Z2)

Applicant(s) .- Sri. Renny Jacob George

Respondents .. The Kerala State Pollution
Control Board & Others

REPORT FILED BY THE ENVIRONMENTAL ENGINEER, KERALA
STATE POLLUTION CONTROL BOARD. DISTRICT OFFICE
PATHANAMTHITTA, THE 2" RESPONDENT

1. It is respectfully submitted that the 2" respondent is representing the 1% respondent
also in this application. Copy of the authorization letter is produced herewith and

marked as Annexure R2(a).

2. The issue for consideration in O.A. 142/2020 is the violation of mining lease and
mining closure plan committed by the 8th respondent in Anicad Village,
Mallapplly Taluk, Pathanamthitta. The Honorable NGT vide order dated
07.08.2020 in O.A. No0.142 of 2020 (SZ) has directed to constitute a joint
committee comprising of 1) District Collector, Pathanamthitta, District, 2) Senior
Officer/Scientist from State Environment Impact Assessment Authority (SEIAA)
Kerala, 3) The Director, Directorate of Mining and Geology, and 4) Senior Officer
from Kerala State Pollution Control Board to ascertain the present status and
environmental damages due to quarrying conducted by 8th respondent. It was also
directed to assess the environmental damage to be recovered from the 8th

respondent in case of violations.

3. Accordingly, Smt. Suchitra V., Environmental Engineer, District Office,
Pathanamthitta was nominated to the committee vide this office letter dated
15.09.2020.Copy of the letter is produced herewith and marked as AnnexureR2(b).

4. The 8th respondent was conducting 2 granite quarries in Anicad Village,
Mallapplly Taluk, Pathanamthitta and the Consent to Operate was issued from the

Kerala State Pollution Control Board for the two quarries as detailed below.



Name Sy. Nos. Areain Consent to Operate issued
hectares
Consent No. Date Validity
QCO/PTA/24/2008 12.06.2008 30.04.2011
328/6, 329/9,
329/10, 5.1962 QCO/PTAJ24/R1/2013 | 29.05.2013 30.04.2014
Quarry 1 32711, 325/1,
325/2, QCO/PTA/24/R2/2014 | 11.11.2014 30.04.2017
305/10,
305/11
QCO/PTA/148/2013 29.05.2013 30.06.2015
Quarry 2 326/2, 326/4, | 1.0183
326/5. QCO/PTA/148/R1/2014 | 01.07.2015 30.06.2018

5. Copy of the Consents to Operate issued are enclosed herewith as Annexure R2

c(1)and R2 c(2) respectively. The 8™ respondent has not submitted application for
the renewal of quarries further.

Quarrying operation came under the purview of the Board in 2006. At that time
Consent was issued to Quarries meeting distance criteria under Water Act and Air
Act only. As per the then siting criteria, there shall not be any residential buildings,
public roads, public buildings, rivers, bridges etc within 100 m distance from the
boundary of the quarrying area and the entrepreneur shall have mining lease /
permit from the Mining & Geology Department. The quarries of 8™ respondent
was surrounded by plantations on all sides and there were no residential buildings
within 100 m of the quarry boundary. Consent was issued based on letter of indent,
Lease/permit issued from Mining & Geology. The 8 th respondent possessed valid
lease from the Mining & Geology Department. Later based on various Hon’ble
NGT & Hon’ble High Court Orders, Board insisted Environmental Clearance for
considering issuance of Consent from the Board for all quarrying activities. True
copy of the Board’s circular dated 09.09.2015 insisting Environmental Clearance
for all quarrying activities is enclosed herewith and marked as R2 (d).It is humbly
submitted that the issuance and subsequent renewal of consents to the above
quarries had been carried out prior to 09.09.2015,the date of circular specifying the
requirement of Environmental Clearance and consents have not been renewed

thereafter.

Dated this the 25" of July, 2021.

SUCHITRA V2 tsomo s
SECOND RESPONDENT




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN

Applicant(s)

ZONE, CHENNAI CIRCUIT BENCH AT KOCHI

Application no. 142 of 2020 (SZ)

.- Sri. Renny Jacob George

Respondents .. The Kerala State Pollution
Control Board & Others
Volume - 11
INDEX
SI.No. Description Page
No.
1 Annexure R2(a)-True copy of the authorisation letter dated 3
24.08.21 fromthe first respondent
2 4
Annexure R2(b)- True copy of the letter dated 15.09.20
from the BoardChairman to the Director ,Directorate of
Mining and Geology, Thiruvananthapuram
3 5-15
Annexure R2(c1)- True copy of the Consents to
Operate issued to quarry 1
16-25
Annexure R2(c2)- True copy of the Consents to
Operate issued to quarry 2
26-27
Annexure R2(d)- True copy of the circular
dated09.09.2015
Dated this the 25" day of August, 2021
SUCHITRAV iy,

2"d Respondent
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FILE NO. - PCB/PTA/ICO/QR/29/2007

K ERAL A
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‘ KERALA STATE
POLLUTION CONTROL BOARD
DISTRICT OFFICE
PATHANAMTHITTA

CONSENT TO OPERATE
ISSUED UNDER

Water (Prevention & Control of Pollution) Act, 1974
Air (Prevention & Control of Pollution) Act, 1981
&

Environment (Protection) Act, 1986

To

M/s. Philips Grano Products,
Noorommavu.P.O.,

Mallappally, Lo
Pathanamthitta . Disf. =~ ;">

) - L Y - . ‘..\ 4 J s .
‘I s ax : \\'\
) : :

CONSENT NO: QCO/PTA/24/2008 VALID UP TO:30.04.2011

00

(5> .
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VALIDITY:-

Date of Commissioning:-

[ 30.04.2011

Name and address of
establishment

M/s.Philips Grano Products,
Noorommavu.P.O.,

Mallappally,
Pathanamthitta. Dist.

[}
1

Communication

| e- mail

| Telephone : 0469 - 2685256

Fax

B : Sri. Philip Mathew, T )
: , Thekkenedumplackal,
4 Occupier details Mallappally(West).P.O.,
5 Survey Number 328/6, 329/9, 327/1, 325/1, 305/10
6 Village Anicad
7 Taluk Mallappally
8 District Pathanamthitta
Panchayat: Anicad
2 W
ard |y

| No: _
10 Category RED

- e e — - -

11
12

1

Scale

| SMALL

Fee Slab / Fee remitted

Rs. 1140/year

Rs.3990/-

13

Capital Investment

14

Total Water consumption:-

Water meter installed for:-

NA

15

PRODUCTS

Granite Stones : 800 T/day

-
D -

- -

P
. e gy ————————

|




22.  For renewal of consent application in the prescribed form shall be submitted to the Board between 3 ang
4 months in advance of the date of expiry of the consent along with this consent

Late applications will be accepted only with a fine/late fee equivalent to 50% of the consent fee.

23. No change, deviation or alteration that may affect the quality or location of discharge of effluent is to be
made without prior written permission of the Board. Any change in particulars furnished in  the

24.  The consent issued IS subject to conditions Specified in the clearances issued by the Mining & Geology
Department and Explosive Department as per the provisions of the relevant statutes.

2.5.  Suitable species of trees and curtain plants shall be planted and maintained within and along the
peniphery of the area, fotming a green belt to improve the environment

2.11.  Suspended particulate matter (dust) level at boundary shall be 200pg/m® mayx and reSpirable particulate

2.14, Mining below normal water table by continuous pumping shall be avoided in Summer period (March, April &
May) to prevent drinking' water shortage in that area,

2.15, Air compressors used for quarrying shall be acoustically enclosed to control the noise.

2.16. Noise creating activities such as drilling, blasting, breaking loading etc shall not be done dyrjn nigMtime.

DATE: 12062008 I SIGNATURE gwot/

OFFICE SEAL SRR ISSUINGATHORISY EAPEN
Copy to: The Member Sq(:retary, - o Bavironmental Eng

Thiiruvananthaptfmg!. |
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FILE NO. - PCBIPTA/QR/29/2008  Date of isstfé” 29/05/2013 -

K E R AL A
NN N”
N
= " 4

N

" KERALA STATE
POLLUTION CONTROL BOARD
DISTRICT OFFICE
7 PATHANAMTHITTA

CONSENT TO OPERATE (Renewal)

ISSUED UNDER

Water (Prevention & Control of Pollution) Act, 1974
Air (Prevention & Control of Pollution) Act, 1981
&

Environment (Protection) Act, 1986

To

M/s Philips Grano Products,
Noorommavu P.0O,
Mallappally,
Pathanamthitta Dist,

Pin 689589

CONSENT NO: QCO/PTA/24/R4/2013 VALID UP TO: 30/04/2014

+
S

- @
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VALIDITY:- 30/04/2014 | - j
|
1 Date of
Commissioning:-
5 L
) B Philips Grano Products, ) t
- Noorommavu P.0, o |
2 | Name and address of Mallappally, - ! ‘]
establishment Pathanamthitta Dist, =
Pin 689 589
N . e
I Telephone : 04692685256
- Mobile
3 Communication Fax
| ! e-mail __: | .
—_ = s
Sri Naveen Mathew Philip,
o Thekkenedumplackal,
4 Occupier details Mallappally West P.0, r
- _ | Pin 689585
: Survey Number 328/6, 329/9, 329/10, 327/1, 325/1, 325/2, 305/10.
_ e | 305/11
6 Village Anicadu
7 Taluk Mallappally
8 District Pathanamthitta
Panchayat | Anicadu
9
ward No: vill -
[L.————#——— A=A it oo e bt ———et—
10 Category RED
e —
11 Scale SMALL .
- L o — ?
12 Fee Slab / Fee remitted | Rs. 15000/ year Rs.52500/-
s N — - e emmteren - NOU—— — j
r-13 ]—Capital Investment Rs.75-100 Lakhs |
| ~ | 250 Lit/day |
14 Total Water consumption
f"_—— - 4 - - — DRPR———
1 Consent Details QCO/PTA/24/2008 valid up to 30.04.2011
S - e |
, , Tractor with compressor : 45HP each (2nos)
16 Machinery Details Excavator with Breaker : 1no 1
I R . Qléiw\_,/ —

}




2.1.

2.2.

2.3.

2.4.

2.5

2.6.

2.7.

2.8.
2.9.

R P < .'J ;%;\-:'-.';;.\_ & AR ST SR D - S { SRR o . i i
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This consent is granted subject to the power of the Board to review and made
variation in or revoke the conditions as the Board deems fit, as per relevant Acts

& Rules.

This consent is issued on the basis of the minutes of the hearing conducted
by Member Secretary on 06.05.2013, as per the judgment in the WP(C) No.
28830/12 dated 07.03.2013 of the Hon’ble High court and subject to
Circular No.PCB/TAC/MoEF/416/08 dated. 5.12.2012 of the Chairman.

This consent, unless withdrawn earlier and subject to condition No.1 shall be
valid up to 30/04/2014. For renewal of the consent application shall be
submitted in the 3rd month before expiry of consent.

Wlonswnlb epLed Onl vith a [ine/late fee as per norn

No change, deviation or alteration that may affect the quality or location of
discharge of effluent is to be made without prior written permission of the

Board. Any change in particulars furnished in the application and/or in the

identity of the occupier/authorised agent is to be intimated to the Board

forthwith.

The consent issued is subject to conditions specified in the clearances
issued by the Mining & Geology Department and Explosive Department as
per the provisions of the relevant statutes and based on the site plan

| approved by the Village Officer.

There shall be minimum distance of 100m from boundary of quarry operating

area to residential buildings, place of worship, Public buildings, public road

having vehicular traffic, river or lake, railway line, bridges etc.

Quarrying shall be only within the area confirmed within the fencing with
G.L.wire and the fencing shall be maintained always.

Boundary shall be fenced before operation of quarrying activities.

Blasting and quarrying shall be done without causing any nuisance or damage to
occupants of adjoining or neighbouring land or building or posing damage to
health, life or property.

210. Sound level at 1m outside the boundary of the quarry shall be 55 dB (A) Leq, max.

'2.11. Suspended particulate matter (dust) level at boundary shall be 200ug/m3 max and

respirable particulate matter shall be 100ug/m3, max.

2.12. After completion of excavation at any site, the abandoned quarry shall be utilized

for rain water harvesting with protective barriers/ any other suitable approved
purpose or may be reclaimed as per specification.

2.13. Proper fencing/barricrs shall be provided and maintained all around the

abandoned deep quarry pits to avoid accidents.

: [ . ,
. 1 .
. ',, : .

p—————
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2.14. Mining below normal water table by continuous pumping shall be avoided in
'summer period .(March, April & May) to prevent drinking water shortage in that
area. | |

2.15. Air compressors used for quarrying shall be acoustically enclosed to control the
noise.
2.16. Noise creating activities such as drilling, blasting, breaking loading etc shall not be
done during night time (6pm - 6am)
2.17. Blasting shall be done at specified time with prior signals.

3. ADDITIONAL CONDITIONS

3.1. The applicant shall obtain the Environmental clearance from the concerned
Department.

3.2. Quarrying operations shall Abe started only after obtaining the D & O License under
the Kerala Panchayat Raj Act from the concerned Local Self Government Institution
and submitting a copy of the same to the concerned District Office of the Board.

3.3. Only exposed rock shall be quarried.

3.4, Validity of this consent will be only up to 31.06.2015, and shall be extended on
production of valid lease permit from the Department of Mining and Geology and
based on the site conditions. |

3.5. E-waste shall be disposed of in an environmentally sound manner.
The following details shall be submitted to the Board on or before 315t December every

___year. _ —
Sl [ Particulars of Quantity of e-waste | Quantity of e-waste I Mode of
No e-waste disposed in previous proposed to be disposal
year | disposed in current |
year *

3.6. Adequate fire fighting equipment in accordance with the fire safety regulations shall
be installed in the unit.

3.7. The applicant shall put up a sign board of size 6x4ft near the main entrance of the
unit. One board shall display consent no. with validity & conditions 1.2, 1.16.

(e

SIGNATURE & SEAL OF
OFFICE SEAL SIESUING AUTHORITY
Copy to: - (1) The Chicf.Envtl.Engineer, R.0, TVM. -

(2) Stock file.
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- 'puqu££'0453-2223§33 .
KERALA STATE POLLUTION CONTROL BOARD |
DISTRICT OFFICE, PATHANAMTHITTA
| MAKKAMKKUNNU, pATHANAMTHITTA ~ 689 645.
vc;:x,-'v'muc'chM9fzt‘nOs L ' Dated: 11/112014
GRA | '*
Consent No. QCO)FTAIZ-{[R;IZOI.‘ | :
et (D) Your appl,‘i.cation dated. 24.1;2.2014 : )
' @) Censent NO. QCO/PTA/24/R,/2013 ldnted.?.9105f2013\/alid up to 30/0472014 |
The '‘Consent (0 Operic issued  vide ‘reforence2 10 MJs Philips "Grano Products,
Nooromav.P.03 Mallappally, Dathanamthita Dist, Pin- 689 589" is"hercby renewed up 0 _;
30/04/2017. The copy of consent underref2 Jlmhcd'l}erpwml‘ is part of this renewal orderand o
this order 13 subject to the copdilions stipulated therein and the following variations. | ‘
L1 Validity 30042007 — | |
115, Previous Consent details | - NoJQCOPT Aﬂ4fl?q!20|'3 dated. 29/05/2013
- Valid up 10 30/0422014. / |
|t Machinety details d I.mevator'with"grenkcr (1no) 150HP \‘
| : 2 Tractor with Comprcssor'(lno)%l-ll’ ,
117, Products " . Rubble - 800 MT/day |
22 Month & Year of renewnl ' 3&/01'0.017'
All"otbcr conditions remain unchanged.
" Forand on Behalf
KERALA STATEPO
. £ VIRONMENTA .
el Copy of consent undur ref.2 SAULUS
| ' Envitonmental gnpinuet
Tu
Sri.Naveen Mathew Philip, . .
Thckkcncdump\ackal,
Mallappally West.P.O,
Pin : 689 583 -
Copy t0: (li Office Cbpy
(2) Stock file

()
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This consedl is granted subIect lo the power ol the BOard lo fEVIEW. and madc vuuauon m or rcvoxa ihe
condmom as ne Boam oucms .

For renewal of consent apphcawn in the prescnbed form shall be subnmucd 10 lh-. Boafd ber«ecn 3 and
4 months in advance of the date of expiry of the consant along wilh this’ cnn‘,en |

1 led onl with & ft " fl"i f e c uwaleni to 50% uf!he. Conwﬂl fee.

{0 change, deviauou ot alleration that may aiiect the Quaiity of locauon of dLsx hasge of enlucm is 10 be’

| _.nade wilthoul priof wnuf.n permission of the Board. Any changeé in paniculan. unished  in the
-_dppﬁcauonatMmma mnwdwmﬂmu\onsad ageous lobelnlﬁnawd 10 thes Boand (onnwm

The consent tssued Is subject 10 conditions spwﬁed in the cleamcas gssuaa hy u\e Minlng & Ceology
- Departinent and Exploswe Deparniment as par {he provigions ol the relevant sl.atutes

Suitabte speucs of treea ‘and cuntain plants shall be plante
periphery of th rea, Iormmg a gn:en belt toimprove the enwonmem

There shall be minimum distance of 50m from the quarrying point tom neaces! residence.

Blastmg wuheleclmocmatols shallbelirmladloama:dmmol SnOaatamne

d ano malmali’wd wxmm and along the

c,lasung and quarrying shall be done m!houl causlng ahy nuisancy of damagv 10 occupams of ad)oqmg
of nc.gnbounnglandorbulldlogofposlngdamgeiohealm MeoerPOﬂY | |

Proper fencing of e guarty arca shall bc done 10 avold ha.ra:ds and &CCldcﬁM

Sound level al fm outside the boundary of the quany shall be 55 dB (A) L¢q. tAX.

Suspended pamculaw matter (dust) level at boundary shall be. 200uglrn’ max and respirabls pamctuuw
inatter shail be 100pglm’ max, | |

After completion of excavahm 2 any sue the land shal be uliizad foi rain water naweshng wilh
protective bamiers/ any obes amule approvod purpese of may be rgdanmed as.per spuciiication.
encing/bamrs shall ba ptovided and maintained al atound the abandonad desp quasty pnt_s o

avoad accidents. |
2.4, Mining belowmnnal walef table by continuous pumping

May) 10 prevenl dnnkmg walar shortage in that area.

- 2 15. Air compressors used ior quanying- shait-be acouslica
2 15, Noise: creating activiies such as drillmg blastlng breaklng

ﬁ~"

shall be avoided in surnngr panod (March, Apnl &

ly enclosed to conlrol e NoISE.
loading etc shail not be done dunng mght time.
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W Noorommavu.P.0,
F
Mallappally- 689 589, B

FILE NO. - PCB/PTA/QR/145/2013

KERALA STATE
POLLUTION CONTROL BOARD
DISTRICT OFFICE
PATHANAMTHITTA

: CONSENT TO OPERATE (Fresh)

ISSUED UNDER

Water (Prevention & Control of Pollution) Act, 1974
Air (Prevention & Control of Pollution) Act, 1981
& .
Environment (Protection) Act, 1986

To

\/K | | M/s.Philips Grano Products, -]

Pathanamthitta - Dist.

CONSENT NO: QCO/PTA/48/2013  iiiin, VALID UP TO: 30.06.2015
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ARG ENERAT

e e ’

VALIDITY:- - -
. l | 30.06.2015
Date of Commissioning:-
| -
Philips Grano Products,
Noorommavu P.Q,
, | Name and address of | Mallappally, ,
establishment Pathanamthitta Dist,
Pin 689 589
— -+ —“_L‘“__ ‘ i
' Telephone : 04692685256 |
s Maobile
3 Communication | Fax
| . , e-majl
s Sri Naveen Mathew Philip,
S : Thekkenedumplackal,
4 . Occupier details . | Mallappally West P.0.
| J _ Pin 689 585 L
S |Survey Number  1326/2 326/3 3363 "
6 Village Anicadu
—_—
7 | Taluk “Mallappally
8 District Pathanamthitta
' '. , —
] Panchayat sﬁ;cadu -
Ward No: _
—_—
10 Category RED
Y ER——
11 Scale SMALL
12 | Fee Slab / Fee remitted Rs. 12000/ year Rs.78000/-
13 Capital Investment Rs.60 Lakhs
— —— |
14 Total Water consumption 250 Lit/day
15 Consent Details Fresh application ' |
16 MalchinerV De?ails Tractor with compressor : 2nos
Excavator with breaker
17 Product/Activity ,

- Grafilte Quarry AR
M — "___M-i—”—i-"“_—_. o

"'
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FESERABGONDITIONS

2.1. This consent is granted subject to the power of the Board to review and made

2.2,

2.3.

2.4.

2'5

2.6.

2.7.

2.8.
2.9.

variation in or revoke the conditions as the Board deems fit, as per relevant Acts

& Rules.

This consent is issued on the basis of the minutes of the hearing conducted
by Member Secretary on 06.05.2013, as per the judgment in the WP(C) No.
28830/12 dated 07.03.2013 of the Hon'’ble High court and subject to

Circular No.PCB/TAC/MoEF/416/08 dated. 5.12.2012 of the Chairman.

This consent, unless withdrawn earlier and subject to condition No.l shall be
valid up to 30/06/2015. For renewal of the consent application shall be
submitted in the 3r¢ month before expiry of consent.

a
s8]0 AT10NS W e g anted oY A1t A f1ne/l1ate ree as per norn

No change, ddviation or alteration that may affect the quality or location of if the
site is to be made without prior  written permission of the Board. Any change
in particulars furnished in the application and/or in the identity of the
occupier/authorised agent is to be intimated to the Board forthwith.

The consent issued is subject to conditions specified in the clearances
issued by the Mining & Geology Department and Explosive Department as
per the provisions of the relevant statutes and the site plan approved by
the Village Officer. |

There shall be minimum distance of 100m from boundary of quarry operating
area to residential buildings, place of worship, Public buildings, public road
having vehicular traffic, river or lake, railway line, bridges etc.

Quarrying shall be only within the area confirmed within the fencing with
G.L.wire and the fencing shall be maintained always.

Boundary shall be fenced before operation of quarrying activities.

Blasting and quarrying shall be done without causing any nuisance or damage to
occupants of adjoining or neighbouring land or building or posing damage to
health, life or property.

2.10. Sound level at 1m outside the boundary of the quarry shall be 55 dB (A) Leq, max.

2.11. Suspended particulate matter (dust) level at boundary shall be 200ug/m3 max and

respirable particulate matter shall be 100ug/m3, max.

2.12. After completion of excavation at any site, the abandoned quarry shall be utilized |

for rain water harvesting with protective barriers/ any other suitable approved
purpose or may be reclaimed as per specification, with the soil removed from the
area.

.‘.\‘

“
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213, Proper f‘encing/barriers' shall be provide_d_ and maintained all around the
abandoned deep quarry pits to avoid accidents.

2.14. Mining below normal water table by continuous 'pumping shall be avoided in
summer period (March, April & May) to prevent drinking water shortage in that

area.

2.15. Air compressors used for quarrying shall be acoustically enclosed to control the
noise.

2 16. Noise creating activities such as drilling, blasting, breaking loading etc shall not be
done during night time (6pm - 6am}) |

2.17. Blasting shall be done at specified time with prior signals.

3. ADDITIONAL CONDITIONS

3.1. The applicant shall obtained the Environmental clearance from the State
Environment Impact Assessment Authority.

3.2. Quarrying operations shall be started only after obtaining the D & O License under
the Kerala Panchayat Raj Act from the concerned Local Self Government Institution
and submitting a copy of the same to the concerned District Office of the Board.

3.3, Only exposed rock shall be quarried.
3.4. Validity of this consent will be only up to 31.12.2015, and shall be extended on
production of valid permit/lease from the Department of Mining and Geology and

based on the site conditions.
3.5, E-waste shall be disposed of in an environmentally sound manner.
The following details shall be submitted to the Board on or before 315t December every

year',
Sl | Particulars of Quant'ity-of e-waste Quantity of e-waste | Mode of
disposed in previous proposed to be | disposal l
No e-waste year disposed in current

year

3.6. T&dequate fire fighting equipment—in accordance with the fire safety reguTations shall
be installed in the unit.
3.7. The applicant shall put up a sign board of size 6x4ft near the main entrance of the

unit. One board shall display consent no. with validity & conditions 1.2, 1.16.
i | SV AVVAN
T "

-

o | o SIGNATURE & SEAL OF
OFFICESEAL | = ISSUING AUTHORITY
. | , / / | .
K.RAJENDRA BABU

Copy to: - (1) The ChiefEnvtl.EngineeF; RO, TVM.
~ (2) Stock file.

Environmental Enginee:

(!2)
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. FILE NO. PCB/PTA/QR/145/201

o Date ofbsué:MlO 015) '
B i (T

KERALA STATE
POLLUTION CONTROL BOARD
. DISTRICT OFFICE
PATHANAMTHITTA

’ (ONLINE)

CONSENT TO OPERATE (Renewal)

ISSUED

UNDER

Water (Prevention & Control of qu[ﬂtidrff)ﬁﬁct, 1974 .
Air (Prevention & Control of PoIIUtion) Act, 1981

&

Environment (Protection) Act, 1986 '

To'

M/s. Piil

llbs Grano Products Quiirry
- Noorommavu.P.O,
{ Mallappally -

689 589, |

CONSENT NO: QCO/PTAmatR,l%qu/--

‘{o\;"l'.

Pathanamthitta. Dist. l

-~ ——

NN

)
e}

227" YALID UP TO: 30/06/2018

W




- 8 -l o ria : . . : ' e AN e S‘t,../l.r. .
J’r’:’\ o . { ’ cne A ke H bt L . LR . " , LT . . . . R T I ]
3 Y (% , - - BN G Y Py _ . . . oo, . . s " S 4 . V.
R AR ;"“"Q"“?" T on T C oM ..’,..j:’."-"-o.'-:..;;‘,T I et BN 'r.-';. "L R T AR R “4‘4 Y o0 SR
& K ‘e - -, AN i Yral o em N BN I 2 R Tk A N X b 3 . !
’ 4 4’-., 7y r«r"; n R ) o 260 LRI E Sl AL ‘: ;*J;*'t" < f’ .:1‘,‘ ‘*.r woa] 1: DRI TR | .!'.;N" .}*. o
N L TR SR MR L Lk LS LRI LR as BARITE R
Wy . ot L e an¥ s A BBk 2w s ST L TR A S Y T O B W WO N e ‘J-.i. .

) [ 30/06/2018
PR -4 ettt T —
M/s. Philips Grano Products Quarry,
Noorommawu.P.0,
2 Name and address of establishment Mallappally - 689 589,
- Pathanamthitta, Dist.
| Telephone : 0469 - 2685256 —’
3 Communication | wemer ,
e-mail naveen.peege@gmail.com
' Sri. Naveen Mathew Philip, -
il | Thekkenedumplackal,
4 Occupier details | Mallappally West.P.0,
. _Pathanamthitta- 689 585
5 Survey Number 326/2,326/4,326/5
6 | Village o | Anicadu '
e —————— e ’ - s ot —
L Taluk Mallappally
| 8 District Pathanamthitta i
Panchayat: Anicadu )
9
ard No: | Vil |
10 ‘Category | {RED . |
SMALL |
Rs.12000 / year Rs.39,000/-
12| Fee Slab / Fee remitted DD.No.569544 Date : 19/05/2015
| Bank: South Indian Bank
13 Capital Investment Rs. 60lakhs
14 Total Water consumption:- 1200Lit/day .
15 Effluent Generation 200 Lit/day ' '
> Mode of disposal of treated effluent | Percolation | |
17 Effluent treatment detalls | Septic Tank & Soak pit
'_18 Date of Commissioning May, 2013
19 P;;vlorus Consent deta"s QCO/PTA/148/2013, dated. 29/05/2013{“ ‘
- , Valid up to:30/06/2015 |
20 Date of receipt of completed 09/06/2015
application ' L
21 Machinery details Tractor with compressor - 2nos (15HP)
Y - Excavator with Breaker -1no (150HP)
22 PRODUCTS/ACTIVITY ‘.Rubbles - 500MT/day f




2 GENERAL QQNDII‘QNS Wr i.._.-;:;'i’;* lr:maaljt ;i ui " , "? l\I-* r,in ;' ? ‘ fﬁ Q
2.1. This consent is granted based on the appilication, aftidavrt and other particulars filed
by the occupier, certificate from the Village officer and subject to the power of the

Board to review and made variation in or revoke the conditions as the Board deems
fit. | | |

22. This consent is issued subject to the Circular No.PCB/TAC/MOEF/416/08 dated.

5.12.2012 of the Chaiman and subsequent directions, Government orders, Circulars
and court orders.

2.3.  Nochange, deviation or alteration that may affect the environment, extent and location
of quarry shall be made.

24. Any change in particulars furnished in the application/the identity of the occupier/
authorised agentis to be intimated to the Board forthwith.

2.5. There shall be a minimum distance of 100m from boundary of quarry operating area to
residential building, place of worship, public buildings, public road having vehicular
_trafi' c, nver or lake rarlway Irne bridges etc.

' 2.6. Quarrying shall be done only within the area marked in the locatron plan
2.7. Quanyrng area shall be earmarked before commencement of quarrying activities.

2.8. Blasting and quarryrng shall be done without causing. -any nuisance or damage to
occupants of adjoining or neighbouring land or burldrng or posing damage to healith,
lrfe or property.

2.9. Aftel completion of excavation at any site, the abandoned quarry shall be utilized for
rain water harvesting with protective barriers/ any other suitable approved purpose or
‘may be reclaimed as per specification.

2.10. Proper fencing/arriers shall be provided and maintained all around the abandoned
deep quarry pits to avoid accidents

2.11. Mining below normal water table by continuous pumping shall be avoided in summer
pen'od (March, April & Ma,y) to prevent drinking water shortage in that area.

2.12. Noise creatrng activities such as drilling, blasting, breaklng loading etc shall not be
done during night time (6pm — 6am).

2.13. Blasting shall be done at specified time with prior signals to avoid accidents.

2.14. The PM,, in ambient air at the bounddry shall not exceed 100 pug/m®, max.

2.15. The Sound level (Leq) at 1m outside the boundary of the site and near residential

locations should not exceed the ambient noise standard applicable to the adjoining
areas. ' om ¢




i

3. ADDITIONAL CONDITIONS

3.1. “The consent issued from the Board will be valid only for a period during the period
- when all other statutory or necessary clearances from other concerned authorities are
valid. The consent issued from the Board is only with respect to the powers vested

under the Water Act, 1874, Air Act 1981 and Rules there under. The operation of the
unit shall be commenced only after obtaining clearances from alfl concerned authorities”.

3.2. No other machineries shall be operated without prior Consent of the Board.

3.3. Quarrying operations shall be started only after obtaining Mining permitiease from

Mining & Geology Depariment and D & O License under the Kerala Panchayat Raj Act
from the concerned Local Self Governmenit.

3.4. Adequate safe:ty' measures shall be provided in accordance with the fire safety
regulations. | “

3.5. The applicant s

hea hall put up sign boards near the main entrance of the plant to display-
consent number & \s'a’lidity.' | s N |

A 3  SIGNATURF & S
 UOFFICE SEmy)>. - ISSUING ORITY
. e\, R |

PAULUS EAPEN

Envirenmental Ennineer
Copy to: - (1) Office copy, '

(2) Stock file.

R e

e sasess - P e
T Al et . - & - - e s = .. — - "

—a o e ideann
3 e - —— A A = Ay m—— 4

[ A e gt g—




e — —— e i "kl

T s S emreAS - AR A A—— e —

——— - —

N ———— . ey 8 4 u o B\ o e =

Y ———— - —y—— = -
14 e meis e -

o P ey g -y

i
(R
i1
Il
]
bi

Wik
SIE

&

»- - . v

88 8
C’lha

¥

(4] -
ONAnine

-
-
:

10
9
"
VilK
aw
W

»
v
T

B %6 8

ST T
l
1

BN RN ¥
. ! :
I -

R - a

"

Ry s
%
_—

I

|
|
i
|
\
\
!

i
I
Vi
1

e

/

e eieliilion = w3 —1 - -

A

SLINO0Hd ONVES SiHd 40 NV1d ASVD

— ——hyy s——

ATNIYTIMN
{0 viIINIU

LR

— rr——— s e —_— A -

b il S—————_—. L ——] i i—p—————— " S—— e ~w——— ——— . S— . v =




B General 0471 2312910, ¢ 318104, J3I8154, 2318155 Chaaman: 2318150 Member Secretary: 23118151
E-mail: s kspebaigqovan FAX: 0471 - 2318134, 2318152  web: wwiw . keralapeh.mic.in

—— HKERALA STATE POLLUTION CONTROL BOARD |

Rama e T R

M CHOB muomuiam aailmilanem mliamen cenndals
% Pattom P.O., Thiruvananthapuram - 695 004 . |
‘ ago afl 6., @le)IMOMal)®o - 895 004

'PCB/HO/TAC/GoM/953/20] T Date: 09/092015 |

-
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CIRCULAR

Sub:- Consent of the Board for quarrying activity — reg. i
Ref:- 1. This office letter of even no. dated 22.04.2015 :
2. Judgment dated 13.01.2015 of the NGT, Chennai in OA. No. 123 of ; |
2014 and MA. No. 419 of 2014 and relates cases. ? |
3. Judgment dated 15.07.2015 of the Hon’ble High Court of Kerala in
WA No. I§14 0f 2015 in WP(C) No. 7781/2015

4. Judgment dated 07.08.2015 of the NGT, Chennai in OA. No. |
400 of 2013 - o

(The copies df judgments under reference (2) (3) & (4) are available in Board's
website).

As per the above judgments, Environmental Clearance has to be obtained

for all quarrying activity.

- The National Green Tribunal has in page 84 of the judgment under

. —— W — " v A ww o

reference (2) stated that ‘Hon’ble Supreme Court in the case of Deepak Kumar
(supra) has clearly directed that the miners possessed of mining area of less
than 5 hectres cannot operate without taking environmental clearance. This
could unexceptionally apply to new units, but, in our considered view, would
also apply to existing mine lease holders as well: except that they would have to _
be given time to comply with the requirements of law*. |

The judgment of the Hon’ble High C ourt holds that — *valid permit’
means permit which may entail a permit holder to carry on mining operation
and mining operations can only be carried out along with Environmental
Clearance. Those permit holders who does not have Environmental Clearance
cannot be said to have valid permit on the relevant date.

Vide reference (4) the NGT has banned all illegal quarrying activity in
ESA areas in Palakkad District.




The permits & leases for quarrving are issued from Mining & Geology
and Revenue Department. The letter of indent of Mining and Geology is relied

by the Board for issuing consent from the Board. This has been insisted vide

reference ( 1),k’based on the communication 'received from Mining & Geology
subsequent to the framing of the Kerala Minor Mineral Concession Rules, 2015.

- The consent issued to qu..arri.es by the Board is under Water Act and Air
Act only and hence '-;so far the Board is not insisting on Environmental
Clearance for issue of cons_ent. I_n,,the', backg.round of the above three judgments,
to safeguard the,'i.nteréét' of environment in general and to ensure that the
- Judgement of the Hon’ble Supreme Court which is the law of the land and is
binding on all 'coné‘emed, as a matter of abundant caution the undersigned
hereby issue direction to the effect that environmental clearance shall be

¢ e | - e 17 . . .
Insisted for considering issuance of consent from the Board for all quarrying

activities,
Sd/-
CHAIRMAN
Approved for issue
Environme}()al Engineer - 1
To |

1. The Chief Environmental Engincer
Regional Office, EKM

The Senior Environmental Engineer
Regional Office, TVM/ KKD

The Senior Environmental Engineer
District Office. Palakkad

The Environmental Engineer

District Office, TVM / KLM / PTA / KTYM / ALPY / IDK / EKM 1 2

(Perumbavoor) & 3 (ESC)/ TSR/ KKD / MLPM / WYND /KNR / KSGD
All Technical Officers in Head Office

To IT Cell (for uploading the circular in Board's website)
CA to Chairman |

CA to Member Secretary

S

()
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